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INTRODUCTION

I, the Chairman of the Committee ¢n Government Assurances, as
autherised by the Committee, do present on their behalf this Sixteenth
Report of the Committee on Government Assurances.

2 The Committee (1988-89) were constituted on June 20, 1988.

3. At their Eleventh sitting held on 16 January, 1987, the Committee
(1986-87) took the evidence of the representatives of the Ministry of Water
Resources in connection with th: non-implementation of assurance given
on 1 August, 1985 in reply to Unstarred Question No. 1456 regarding dam
safety legislation. As the assurance remained unimplemented, the Comm-

ittee (1988-%9) at their fifth sitting held on 12 October, 1988 again took
evidence of the representatives of the Ministry of Water Resources on this
subject. The Committee considered and adopted this draft Sixteeath
Report at their sitting held on 3 May, 1989.

4. The Minutes of the aforesaid sittings of the Committee form pare
of this Report.

5. The conclusions/observations of the Committee are contained in
para 22 of the Report.

6. The Committee wish to express their thanks to the officials of
the Ministry of Water Resources who appeared before the Committee.

New DELHI ; PROF. NARAIN CHAND PARASHAR
May 8, 1989 Chairman,
- Committee on Government Assurances

Vaisakha 18, 1911 (Saka) .
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'RERORT
Jpam Safety Legislation

On 1 August, 1985, Dr. G. Vijaya; Rgma Rao, ,M.P. addressed the
following Unstarred Question No. 1456 to the Minister of Irrigation and
-Power :-

*‘(8), whethes Goverpmant have received any representation. from
Consumer Protection Organisation concerning .the urgent
need for dam safety legislation;

.{b),if so, details thereof and sction.taken thereon: and

(). whether Goverpmant will epsure. that, Dam Sfety Authority
is created at the earliest 2"

2. 1o reply to'the Question, the then Minister of Irrigation and
Power (Shri B. Shankaranand) stated as follows :-

*(a) to{c)~ Government of India have received a representation
from Consumer Bduoation and Research Centre, Ahmedabad,
concerning the need for legislation on the creation of dam

..safety aothority-for:the supervision of dams and reservoirs.
Ihe matter is .under consideration.”

3. The above reﬁly to the question was treated as an assurance by
. the Lok Sakha Secretssiat and the Ministry,of Parliamentary Affairs: The

- Mpsuranee;was to beimplemented by the Ministry of Water Resowross by
31 October, 1985.

.4. ‘The Ministry. of Water . Resources requested through the Ministry

~of Pasliamentary Affairs that tha.above assurance be dcopped.- The plea

advanced by.the Ministry.io.their O.M. No- 20/23{85 -1T.dated-24 October,

1985, to the Ministry of Parliamentary Affairs for the dropping of the
--assarance was as follows :.

‘“.mthe ssbject is.mot.one on which consideration by the Govern-
«meent-of India caniead forth-with to action. As water is a
State subject, most of the reservoirs and dams are owned,
~operated and maiptained by the State Governments and
therefore, the matter bas to be discusssed with tho . states to
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prepare the ground for further action. Even if Gc.)verf:ment
of India takes a view in favour of enactment of legislation on
dam safety, the States have to agree to its implementation.
This could be a prolonged and protracted process, and the
result cannot be predicted. The matter is thus not one on
which the Government of India by itself can either give an
assurance or fulfil it.”

5. The Committee on Government Assurances (1985-86). considered
the request of the Ministry of Water Resources for dropping of the

assurance at their sitting held on 27 Janvary, 1986, and took the following
decision :-

“The Committee did not agree with the plea taken by the Minis-
try that ‘‘the subject is not one on which consideration by
Government can lead forth-with to ac ion". They were of
the opinion that even conceding that ‘water’ was State
subject and the dams and reservoirs were primarily the
concern of States, it would not mitigate the importance of
the safety in dams which involved natiopal interests. The
Committee felt that Government after consulting State
Governments should take appropriate initiatives in the
matter including a model legislation for the States. Accordin-
gly, while not agreeing to the dropping of the assurance, the
Committ:e urged the Ministry to implement the assurance
at the earliest and if necessary, seek extension of time as
might be required to implement the assurance.”

6. The decision of the Committee was communicated to the Ministry
of Water Resources vide this Secretariat O.M. No. 12/4/USQ/1456/85-Q
(CGA) dated 15 February, 1986.

7. The Ministry of Parliamentary Affairs vide their U.O.Note No.
XIV/ind. (17) USQ. 7164-LS/84 dated 24 March, 1986 renewed the request
of the Ministry of Water Resources for dropping the assurance.

8. The Committee on Government Assurances (1986-87) considered
the request of the Ministry of Water Resources at their sitting held on 19
June, 1986 and decided to call the representatives of the Ministry of Water
Resources for oral evidence before taking a final decision on the request of
the Ministry to drop the assurance.

9. The Committee took the oral evidemce of the representatives
of the Ministry of Water Resources at their sitting held on 16 January,



1987. During evidence, the representative of the Ministry of Watet
Resources stated that the National Water Resources Council was expected
to meet on the 5th February, 1987 to consider the draft National Water
Policy. The draft contained inter-alia certain directions regarding dam
safety procedures. Thus, there would be an occasion for discussing the
matter in detail when the National Water Policy is considered by the
National Water Resources Council. The Committee, therefore, decided
to examine further the representatives of the Ministry of Water Resources
after the meeting of the National Water Resources Council.

10. While secking extension of time upto 15 November, 1987, for
fulfilling the assurance the Ministry of Water Resources took the following
plea in October, 1987 for granting them exteasion :-

“The NWRC met oa 9 September, 1987 and considered the draft
National Water Policy Document (NWPD) and approved it
with some modifications. The approved document is
expected to be ready by 15.11.1987.”

11. The Minister of State of the Ministry of Textiles and Water
Resources laid a copy of the National Water Policy on 18 November,
1987.

12. The Ministry again requested vide their O-M. No, 20 (23) 85-IT
dated 3 November, 1987 for dropping of the assurance. The Committee
took evidence of the representatives of the Ministry of Water Resources in
this connection on 12 October, 1988.

13. When asked to mention the circumstances leadiog to the request
for dropping of the assurance, the representative of the Ministry stated
that after the Minister replied to this question they examined
the statutory provisions governing this subject as per entry 356 of the
Central List. This is a subject which figures at Entry 17 of the State List.
So they made a reference to the Law Ministry to advise whether they
could introduce a legislation and have it enacted into law by the Parlia-
ment on this subject. They said that on this subject the Ccntral Govern-
ment could not introduce any legislation and therefore, they had to follow
other measures. They made a further reference to the Law Ministry
whether under the scope of regulating the things on inter-state rivers under
Article 262 of the Constitution something could be introduced. The Law
Ministry again advised that Arcticle 262 permits legal provisions to be
enacted only with respect to adjudication of disputes and dam safety
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wouid not come in the category of a dispute. So the scope of Arlicle 262
would not cover the proposed legislation-

14, The witaess also stated that the Ministry made an exercise
towards the dra'ft'ing and iunalisation of the national. water resourc_:ef"
policy and in this connection also this subject was considered. It y'vag‘ﬁ;sﬁ
considered b'ya group of Chief Mimsters in a Committee which was
presided over by the Minister of Water Resources and therea:f'ter the draft
policy was put before the National Water Resources Council in Sevptemp.er‘
1987. Para 6 of the policy mentions about the safety of the structures in

the following words :-

“There should be proper organisational arrangements at the natio-
nal and State levels for ensuring the safety of storage dams
and other water related strootures. The Central guidelines
on the subjéct' should bé' Kept underconstant-review and
periodicelly updated and' reformulated. Thore should be
a system of continuous surveiMance and regular visits by
experts.”

15. The Ministry had>sét up a National' Committee on' Dam Sefety
by an order dated 19 October, 1987 under the Chairmanship of Chairmang
Central Water Commission. It included representatives from the Ministry
liké Difector Gerteral of Géolbgical Survéy of Indid, thé Diréctor’ Geiferal
of [ndidn'Meteorofogical Depértment, représentatives of State Govértinrenty,
Metber of ittigdtion of Bhkra' Beds Murdegement Board etc. There' way
a stipulation that the Committee would nféet’ at 'lédst twice a year and: keep
the dam safety guidelines under constant review and also see to it that
dadr shfety céils dlso toine up and' fudction propetly in various States.
They “were thas taking variotis administrative stéps to  ensure’
bettey dind safety. At the same timé& the constitutiotial provigions Wweré
suck’ that they wWere ot ih & position to have a cefitral law on ¢hé
subjéct.

11.6..“ ’i‘lje Chairman pointed out that many important dams were of
inte;-stgtg nut_uré like th?kra Dam. Asked as to which state would initiate
a dqm' gaft‘ty legislation in such cases, the Secretary of the Ministry stated
thaf the sitiiation in réspect of Bhakra and Pong Dams was somewhat
unique: 1h the case of Bhakia Dam, the Bhakra Beas Management Board
had representatives of all the State Governments concerned. The Board
functioned under the rules and was as much subject to the guidelines and
darh saféty procedhrés as dny btk‘er dam owied by the other State Govern-

meht: HeRirthet ddded.
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‘Thé policy of the Goverdment of ‘India as a' whole' ig thet .o far
as possible' i tHe water - resources-we try€o move- theough .
consonsus and.with. the .agreement of. the States. There are
ogcasions whege the. Central Governmens has, the, power but
we. do. oot use.it. We try first to have an amicable setile-
meat. We. first. try. to. disouss it with the States and then
proceedwith cverybody,as. partsers otherwise the issue may
degenerate inta protracted,legal proceedings.”’

17. Asked whether they have felt the necessity of intervention in
intec-State dads, the witness stated : —

“Atthe mornent-we hawe not redoled: thte conolusion whether in
respectof ‘Bh ckear and Pong damw woroquiss any.law because
the-ezisting lAw and the rules ftamed: thereuader are quite
sufffitfent’ tosecure the purpose in:whith we.ave.interested.
Law' has' to- be introduved’ on: the: basis of a strong need.
Secondty, thie-ad ministrative Miatstry- coneeraed: is Ministry
of Energy, Department- of Power. As an. administrative
Miniswy:they, can.giva.dizection. Two of.the .officers of the
Govesnment of ladia sit as Directors on the Bhakra Beas
Masnagement. Boasd The Chairmag of the Board is appoin-
ted.by.the Central Government, Ministry of Energy. Depart-
meat of Power bas affective control on operation and mainte-
nance of the peoject *’

18. Whea pointed out that the directions by the Centre &id not have
the force of law, the witness stated that there was not a single case where
a State Government has not accepted their guidéliue or the changes in the
design of the dam suggested by them

19. In reply to another quéstion; about the safaty.af dama. the witness
Stased.

“Safety of dams, especially the large dams, is accorded the highest:
_importance both at the State Government level in the Centtal
Water.Commission and the Ministry of Water Resources. 'We
go into depth in every case where any problem occurs. If the:
problem is there in 4 State where we find that a State is niot
] capable; we sot.up an.expert pancl.  And.we send that cxpert
_panel from spot to spot to make on-the-spgt study and
suggest remedial action. 1t is some thing that we don’t sholve

It is dealt with very promplity and adequacely.’
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0. Whan asked about the final view taken by the Goveroment about
the sssurance, the reperesentative of the Ministry stated.

“as far as the Ministry of Water Resources or CWC is concerned,
whenever we apprise our projects, or our people go for moni-
toring the construetions, make field visits, receive reports,
the dam safety is number one on the list. In any case, when-
ever we go for a project inspection, or approval of a project,
there is no question that the first item which is seen is dam
safety- At the same time, we submit that in the context of
the amount of work that has been done by CWC, the insti-
tutional mechanism that has been put in place in the shape
of a Nationa! Committee of which the Chairman CWC is the
presiding officer. the biennial review of all these things for
larger dams wherever problems are there putting experts on
the job, getting their report and getting them modified all this
work done, should lead us to the conclusion that at the admi-
nistrative level, arrangements we had introduced might be
characterized as adequate.

On the legal side, the position is that given the state of
Centre-State relations, the present situation and the coope-
ration which exists between CWC and the irrigation depart-
ments, the Ministry of Water Resources of the State Govern-
ments it is not perhaps the time for Government of India
to consider extraordinary measures like amendments to
the Constitution. or going in for a legislation in the
treth of opposition from the State Governments when they
are cooperating with us because we may have a law, but we
may thereby have a bad situation. I think the situation on
the ground is more important, viz. cooperation between state
Governments and the Central Government.”’

21. Referring to the request made by the Ministry in the note to
accept the Ministry’s plea that it was not a case of assurance, the Commi-
ttee pointed out that it was for the Committee to decide whether the reply
constituted an assurance or not and the observations of the Ministry in

this regard were uncalled for. Explaining the position, the representative
of the Ministry stated :

“The spirit of the Communication is that it is difficult to live ®With
this assurance, beccause sometimes there is a certain time-
bound programme, and an assurance is given, and it is
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amenable to implementation within a fixed period of time.
Here, we meant that in view of what has been done, perhaps
to carry this assurance on the books of the Committee and to
pursue it as a periodical review, might not be necessary now,
in the context of the detailed report submitted by us. But [
admit that this might have been more happily worded."

22. The Lok Sabha was informed as early as August, 1985 that the
question of enactment of legislation on dam safety was under consideration
of Government. Appareutly, the need for baving such a legislation must have
been realised before giving an assurance in the House. The Ministry bave
now come farward with the plea that the State Legislatures alone are compe-
tent to legislate on the subject. This however, does not take into account
the problem of inter-State Dams like Bhakra Dam and Pong Dam, where the
enactment of legislation by any one State cannot serve the purpose and any
directions by the Centre to the project authorities in such cases would not
have the forcc of law. The Ministry have also failed to take any action on
the suggestion of the Committee to have a model legislation on the subject
for the guldance of the States keeping in view the importance of the safety
in dams which involved national interest. The Committee regret to note
that although more than three yecars have passed since the assurance was
given in Lok Sabha it still remains unfulfilled. They would urge the Mini-
stry to take a final decision in the matter at the earliest and to implement the
assurance by laying in Lok Sabha the required statement in fulfilment of the
assurance.

PROF. NARAIN CHAND PARASHAR,
Chairman,
Committee on Government Assurances.
NEW DELHE
May 8, 1989

Vuisakha 18, 1911 (Saka)




MINUTES

Minutes of the Eleventh:Sliting of the Committee on-Government Assurances
held:on 16 fansary, 1987, In Committee’Room No. 82)'Parliament House
hitawXaelhi

Jthommmemtvaﬁlidw.n“ «l!lulrv,l&u fiom ‘;Lwca’“s to

-PRESENT
Rsof.. Nassin Chand Bacashar - Chaizmap,

MEMBERS

2. “Stir{*Thdui-Bata Goud

3. ShriJitendraRrasgda
14,  ShrPRubiet Khan

. .8hri Purna Chandra.Malik
©6. Shti Clnniink'Odeyar

7. Shri Ram Pujan Patel

8. -Shri'K'N. Pradhan

9. Shri K. Pradhani

10. Dr. G. Vijaya Rama Rao

11, Shri Muhiram Saikia

SECRETARIAT

1. Shri D-M. Chanan—Senior Examiner of Questions



WITNESSES EXAMINED

Ministry of Water Resowrces

‘1. 'Shri D'W. Telawg — Additional Secretary, Ministry of Water
Resources

2. Shri MS. Rao — Commissioner (I&F), Ministry of Water

\

( Resoyrces

3‘. Shri GS Narayana - Chief Engineer, Centrdl Warer Comnibs-

siqn. )

4. Shri A Sekhur — Deputy Secretary, Ministry of Water
Resources.

5. Shri K.D. Thite — Director,Central Water Commission.

The Committee took the evidence of the representatives of the Minis-
try of Water Resources in connection with the non-implementation of the
assurance given in Lok Sabha on ) August, 1985, in reply to Unstarred
Question No. 1456 regarding Dam Safety Legislation.

3. At the outset, drawing attention to Direction 58 of the Directions
by the Speaker, the Chairman, Committee on Government Assurances
clarified to the witnesses that their evidence was to be created as public
and was liable to be published unless the witnesses specifically desired that
all or any part of the evidence given by them was to be treated as confiden-
tial. It was further explained to the witnesses that even though the
evidence was desired to be treated as confidential, such evidence was liable
to be made available to the Members of Parliament.

4. The representative of the Ministry while giving the reasons for
making the request for dropping the assurance stated that a National
Water Resource Council had been set up under the Chairmanship of the
Prime Minister; and under the auspices of this Council a sub-group had
been constituted coasisting of Ministers of the Central Government as well
as Chief Ministers of seven States to formulate National Water Policy.
This Group had considered the question of dam safe'y but there had not
been any consensus in regard to Central Legislation for this purpose and
this was the main reason for making request for dropping of the assuraace.
The representative of the Ministry stated that the Nationa] Water Resource
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Council was expected to meet next month on the 5 February, 1987. The
policy which had been framed by group of Ministers would be coming for
a discussion and the draft contained inter alia certain directions regarding
dam safety procedures. Thus there would be an occasion for discussing
the matter in detail when the National Water Policy is considered next
moanth.

5. The Chairman observed that since a meeting of the National
Water Council was due to be held during the next month, to comnsider the
draft National Water Policy and the question of dam safety was also likely
to be discussed at the meeting, the Committee would like to hear the views
of the representatives of the Ministry thereafter. Members agreed with
Chairman.



MINUTES
Fifth Sitting

Minutes of the sitting of the Committee on Government Assurances held
on 12 October, 1988 in Committee Room *B’, Parliament House
Annexure, New Delhi

The Committee met on Wednesday, 12 October, 1988 from 11.00 hon&
to 13.35 hours.

PRESENT
Prof. Narain Chand Parashar «..Chairman

MEMBERS

I:J

Shri L. Balaraman

3. Shri Bapulal Malviya

4. Dr. A.K. Patel
5. Shri V. Krishna Rao
6. Shri Bhola Raut

7. Shii Prabhu Lal Rawat

8. Shri Kamla Prasad Singh

9.  Shrimati Usha Thakkar

10,  Shri Mababir Prasad Yadav

SECRETARIAT

1. Shri C.K. Jain—Director—IC (A)

2. Shri S.C. Gupta—Deputy Secretary (Q)

3. Shri Raghbir Singh—Senior Examiner of Questions
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Witnesses Examined
1. Shri Naresh Chandra, Secretary, Myistry of Water Resources
2. Shri J.P. Singh, Additional Secreiary, Ministry of Water Resources
3. Shri M.A Chitale, Chairman, Central Water | Commission

2. The Committee took evidence of the representaﬁves of the Minis-
tary of Water Resources regarding non- -implementation of the assurance in
reply to Unstarred Question No. 1456 Jated 1 August, 1985 regarding dam
safety legislation.

3. At the outset the Chairman drew the attention of the witnesses to
Direction 38 of the Directions by the Speaker whereunder their evidence
could be treated «s public and was liable to be published unless the witnes-
sos specificully dusired that all or any part of .the evidence given by them
was to be treated as confidential.

4. When asked to mention the circumstances leading to the request for
dropping of the assurance, the representatives of the ‘Mmistry stated that
after the Minister replied to this question they examined the statutory
provisions governing this subject as per entry 56 of the Central List. This
is a subject which figures at Entry 17 of the State List. So they made a
reference to the Law Ministry to advise whether they could introduce a
logislatlon and had it enacted into Jaw by the Parliadicat on this subject.
They said that on this subject the Central Government could not introdu-
ced any l:gislation and therefore they had to follow otfier measures. They
made a further reference to the Law Ministsy whelher under the scope of
regulating the things on inter-State rivers under Article 262 something
could be introduced. The Law Ministry apain advised thag Article 262
permits legal provisions to be enacted _only with respect to adjudication of
disputes and dam safety would not comne’in the cutegory of a “dmpute. So
the scope of Article 262 would not cover the proposal legislation.

They made an exercise towards the drafting and finalisation of the
national water resources pohcy for India and in this connection also this
subject was considerrd. Jt was first considered by a group of Chief Minis-
ters in a Committee which was presided over by the’ Mmlster of Water

Resources and thereafter the Jdvaft Policy was put, before the National
Water Resources Council in September, 1987.
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Pars 6 of the policy mentions about the safety of the steactures in the
foffowing words :

‘“There shouid be proper organisational arrangements at the
ngtiopal and State levels for ensuring the safety of storage
dams and other waler related sgructures. The Central guide-
lines on the subject should be kept under constant review and
periodically updated and reformulated. There should bea
system of continuous surveilfance and regular visits by
experts.”

The Ministry hod set up a2 National Committee oa Dam Safety by sn
order dated 19.10.1987 under the Chairmanship of Chairman C.W.C. It
included representatives from the Mipistry like D G of G $.1. the D.G. of
I.H.D, the representatives of State Government, Member of Irvigation of
B.B.M.B. etc. There a was stipulation that the Committee would mest
at least twice a year and keep the dam sefety guidelioes under constamt
review and also sce to it at dam safety cells also come uvp and functioa
properly in various S:ates.

They were vhus teking various administrative steps to emsure better
dam safety.- At the same time the constitutional provisions were such that
they were mot i & position to have a central law on the subject.

5. When pointed out that as per the reply of Minister, the question
of legislation om the creation of a dam safety authority was under consi-
desation, the representative of the Ministry replied :

‘““The fact that the matter is under consideration does not mean
that the Government will decide in favour of the proposal.
When it came to the Minister, he felt that it had to be exami-
nod or reviewed in depth and so ke gave an interim reply.
After that, we had examined and taken a number of steps. We
consalted the States. We have gone to the National Water
Resource Councit through the Group of Chief Ministers. We
have seen that they are in mo mood for aay central legisla-
tion.

We car submit the proceedings of the National Water Resource
Council for the perusal of the Hon. Members of the Com-
@mitdee. You will see that repeatedly the Chief Ministers
wanted to know whether there would be a Central Legislation
amd they made it very plain that it should not be a door
through which the Ceutral Government might start tinkering
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with the position of water as a State subject. It was clarified
that the Government of India has no such intention. It is in
the proceedings of the Council. We have to see the v;vhole
thing in total perspective. From our low level, that is the
administrative level, we could sense that the mood of the
National Water Resource Council is not in favour of any
kind of constitutional amendment.”

6. When asked whether the Government had taken any decision or
the matter was still in the stage of consideration, the representative of the
Ministry stated that unless they went to the Cabinet to over rule the advice
of Law Ministry, the advice was binding on administrative Ministry.

7. The Chairman pointed out that many important dams were of
inter-state nature like Bhakra Dam. Asked as to which state would initiate
a dam safety legislation in such cases, the Secretary of the Ministry stated
that the situation was somewhat unique. In the case of Bhakra Dam, the
Bhakra Beas Management Board had representatives of all the State
Governments concerned. The Board functioned under the rules and was
as much subject to the guidelines and dam safety procedures as any other
dam owned by the other State Government., He further added :

“the policy of the Government of India as a whole is that so far
as possible in the water resources sector we try to move
through consensus and with the agreement of the States.
There are occasions where the Central Government has ihe
power but we do not use it.: We try first to have an amicable
settlement. We first try to discuss it with the States and then
proceed with everybody as partoers otherwise the issue may
degenerate into protracted legal proceedings.”

8. Asked whether they have felt the necessity of intervention in inter-
State dams, the witness stated :

“At the moment we have not reached the conclusion whether in
respect of Bhakra and Pong dams we require any law because
the existing law and the rules framed thereunder are quite
sufficient to secure the purpose in which we are Interested.
Law has to be introduced on the basis of a strong need.
Secondly, the administrative Ministry concerned is Ministry
of Energy Department of Power. As an Administrative
Ministry they can give direction. Two of the officers of the
Government of India sit as Directors on the Bhakra Beas
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Management Board- The Chairman of the Board is appoin-
ted by the Central Government, Ministry of Energy Departe
ment of Power has effective control on operation and main-

tenance of the project.’

9. When pointed out that the directions by the Centre did not have
the force of law, the witness stated that there was not a single case where a
State Government has not accepted theit guideline or the changes in the
design of the dam suggested by them.

10. In reply to another question, about the safety of dams, the
witness stated :

“‘safety of dams, especially the large dams, is accorded the highest
importance both at the State Government level in the Central
Water Commission and the Ministry of Water Resources.
We go into depth in every case where any problem occurs.
If the problem is there in a State where we find that a State
is not capable, we set up an expert panel. And we send that
expert panel from spot to spot to make on the spot study and
suggest remedial action. It is something that we don’t shelve.

It is dealt with very promptly and adequately.”

11. When asked about the final view taken by the Government about
the assurance, the representative of the Ministry stated.

“as far as the Ministry of Water Resources or CYC, CWC is
concerped, whenever we apprise our projects, or our people
go for monitoring the constructions, make field visits receive
reports, the dam safety is number one on the list. In any
case. whenever we go for a project inspection, or approval of
a project, there is no question that the first item which is seen
is dam safety. At the same time, we submit that in the con-
text of the amount of work that has been done by CWC, the
institutional machanism that has been put in place in the
shape of a Naticnal Committee of which the Chairman CWC
is the presiding officer; the biennial review of all these things
for larger dams wherever problems are there; putting experts
on the job getting their report and getting them modified all
this work done, should lead us to the conclusion that at the
administrative level, arrangements we had introduced might
be characterized as adequate.
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On the legal side, the position is that given the state of
Centre-State relations, the present situation and the coopera-
tion which exists between CWC and the irrigation depart-
ments, the Ministry of Water Resources of the State Govern-
ments, it is not perhaps the time for Government of India to
consider extraordinary measures like amendments to the
Constitution. or going in for a legislatlon in the teeth of
opposition from the Slate Governments when they are co-
operating with us, because we may have a law, but we may
thereby have a bad situation. 1 think the situastion on- the
ground is more important, viz. cooperation between State
Governments and the Central Government.”

12. Referring to the request made by the Ministry in their note to
aocept the Minfstry's plea that it was not a case of assurance, the Com-
mittee poiated our that it was for the Committee to decide whether the
reply constituted an assurance or mot and the observations of the Ministry
in this regard were uncalled for. Explaining the position she representative
of thre Ministry stated :

“The spirit of the communication is that it is dificult to live with
this assurance, because sometimes there is a certain time-
bound programme, and am assurance is given, and it is
amenable to implementstion within a fixed period of time.
Here, we meant that in view of what has beem done, perhaps
to carry this assurance on the books of the Committee and to
pursue it as a periodical review, might not be necessary now
in the context of the detailed report submitted by us. But I
admit that this might have been more happily worded".

- - *
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The Committee met on Wednesday, 3 May, 1989 from 15.50 hours to
17.20 hours.

PRESENT
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Shri Bapulal Malviya
Shri Murlidhar Mane
Shri V. Krishna Rao
Shri Bhola Raut

Shri Kamla Prasad Singh
Shrimati Usha Thakkar
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SECRETARIAY

Shri C.K. Jain—Joint Secretary
2. Shri S.C. Gupta—Deputy Secretary
3. Shri Jyoti Prasad Jain—Officer on Special Duty
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2. The Committee considered the draft Sixteenth Report and adopted
the same and authorised the Chairman to present the same in the current
Session of Lok Sabha.

3. The Committee then adjourned.

——
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